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Members that thi Bill with 162 clauses, 
mostly on the same four or five points, 
with 169 amcndments, should be referred to 
a Joint Select Committee. As I mentioned 
earlier, after 1954, when certain amendments 
took place, as has been pointed out by 
Acharya Bhagwa Dev, Government has 
been continuously evaluat ing, continuously it 
has been holding consultation with people 
in the Cantonments, with the Presidents 
and Vice-Pre idcnts, people living in thc 
Cantonments. They had also set up two 
Study Groups, on under Shri S.K. Patil, 
the then local-sel f Government Minister, and 
the other under Shri Dhawe, and the 1972 
when the task force report was submitted, 
it was looked into by the Cabinet Sub 
Committee under the chairmanship of the 
Home Minister. It 1 onl y aftet; all that, 
that we have come before the Parliament 
with this amend ing Bill. Therefore, there 
ha been an indepth consideration, there has 
been due consultations with the people 
residing there , and the people wh..) are 
re ponsible for th administration , pl<ople 
who have been elc~ted representative has 
also been con~ultated. Ie is not necessary, 
in view of this to send this Bill to a Joint 

elect Committee. 

MR DEPUTY -SPEAKER: I think, 
you may not be able to c mplete today. We 
have to take up Private Mcmb rs Business 
at 3.00 ' p.m. You may continue on 
Monday. 

TATEMF T rc : ARRIVAL OF FIR~ T 
B TCH 0 'NRTCHED RA IUM 

. FnOM FRANC 

THE MINISTER F STAT IN TH 
DEPARTM NT 0 S ' I N E AND 
T CHNOLOGY, AT MIC ENERGY, 
SPACE, LE TRONICS AND OCEAN 
D LOPMENT (HR.l SHIVRAJ \I. 
PATIL) : Sir, I am happy to inform this 
aUgu t House that the fir t batch of enriched 
uranium from rance has ju t landed at 
Hyd r bad airp n. The materi 1 i being 
mov d to the Nuclear ' ucI omplex at 
Moul Ali and the transhipment to the 
f ctory hould b completed by th is evenin . 
Wei hmcnt and onfirmatory analy i wiU 
be done on the next day. 

SHRI H.N. BAHUGUNA: On a pOint 
of information. 

MR. DEPUTY-SPEAKER: No clarifi-
cation. 

SHRI H.N. BAHUGUNA: No clarifi-
cation, I am on a point of information. 

MR. DEPUTY-SPEAKER : You give 
notice on this. I am not allowing a discu-
sion on this. 

SHRI BAHUGUNA: I am on a point 
of information. 

MR. DEPUTY-SPEAKER: I am sorry, 
you know the rules. Now we go to the 
private Members business! 

(Interruptions) ' • 

MR. DEPUTY-SPEAKER: please don't 
record anythrbg. You can eon.gratulate him 
and all that. 

SHRI AMAL DATT (Diamond 
Harbour): Sir, the House has a right. 

MR. DEPUTY-SPEAKER: Nothing is 
going to be hidden by the Government or 
by the Parliament. Therefore, why do you 
worry. You have got sufficient time now. 

SHRI AMAL DA 11 : Then why has he 
given the Statement at all ? 

( Interruptions) 

MR. DEPUTY-SPEAKER Please, 
Order please. I am now going to the 
Private Members Business. 

OMMITTEE ON PRiVATE MEMBER 
BILLS AND RE OLUTION 

Fiftyninth Report 

PROF. RUP HAND PAL (Hoogly) : 
Sir, I beg to move: 

"That this House do agree with the 
iftyninth Report of the Committee on 

Private Members' Bills and Resolutions 
presented to the House on the 4th May, 
1983." 

MR. DEPUTY-SP AKER : The ques-
tion is : 


